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THE HIGH COURT OF KERALA
" NOTIFICATION
. No. A3-68046/2016. 10th November 2017.

In exercise of the powers conferred by Article 229
of the Constitution of India, the Honourable the Acting

Chief Justice hereby makes the following amendment to

the Kerala High Court Scrvice Rules, 2007, namcly:

AMENDMENT (C. S. No. 47)
“In the said Rul¢s . '

the existing clause (iii) under Rule 20(7) (1), shall
be ‘substituted as follows:' ‘

. “In the absence of suitable hands in the categories
covered by clauses (i) and (ii) above, willing and
qualified hands holding any posts mentioned against
categories 1 to 6 and 9 in Division IV shall be
considered, seniority being reckoned with effect from the
date of entry into any of the categories in Division IV”.

" The above amendment shall come into force with ‘

immediate effect.
By order,

Asnoxk MENON,
Kochi-682 031,

Gaz. No.48/2017/DTP (Judicial). _

Registrar General.

Judicial Department. =

Explanatory Note

’ (This does not form part of the amendment,
but is intended to indicate its general purport)

The Government, as per G.O.(P) No.180/2016/Home
dated 20-6-2016 has enhanced the scale of pay of the
_post of Watchman as ~ 17500-39500. Also, the priority
enjoyed by some categories in Division IV of the Kerala
High Court Service Rules, 2007 was also lost with the
implementation of the 10th Pay Revision Orders. Hence
this Notification.

\AIOTIFICATION
No. D1-55899/2005. ~ 4th November 2017.

In exercise of the powers conferred under Article
227 of the Constitution of India, the High Court of
Kerala makes the following Rules to amend ‘the Kerala
High Court Superintendence of Tribunals Rules, 1989’
issued by the High Court and published in the Kerala °
‘Gazette Extraordinary No. 1134 of Volume XXXIV,
dated 19th December, 1989.

Rules
1. Short title, and Commencement:—

- (1) These Rules may be called the Kerala High
Court Superintendence of Tribunals (Amendment)
Rules, 2017. R
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(i) They shall come into force at once.
2. Amendments:—

In the Kerala High Court Superintendence of Tribunals
Rules, 1989; -

(1) in the first sentence, the words and figure
‘clause (1) of, shall be deleted.

(2) in Rule 3, the existing sub rule (iii) shall be
substituted with the following, namely:

* ‘Tribunal’ means Tribunals in the State of Kerala over |

which the High Court has the power of Superintendence.
- under Article 227 of the Constltutlon of India,
irrespective of their nomenclature.”

(3) the existing Schedule containing the list of

tribunals shall be deleted. ‘
' ' By order,

K. Basuy,
o ‘Registrar

Kochi-682 031. (Subordinate Judiciary).

Explanatory Note

(This. does not form part of the notification,
but is intended to indicate its general purport)

Article 227 of the Constitution stipulates that every

High Court shall have superintendence over all courts and
tribunals throughout the territories in relation to which it
- exercises Jurisdiction. It may not be possible to include

" all the tribunals in the State in the schedule to the Rules.
The newly established tribunals also may not appear in
the schedule. Hence the High Court has found it
necessary to amend the definition of the word ‘tribunal’
used in the rules. The notlﬁcatlon is issued to achieve
the above objective..

Office of the Chief Judicial Magistrate,
Kollam o

NOTIFICATION
No. E-7156/2016. 23rd October 2017

Sub:——Honorary- Special Judicial Magistrate of II |
Class—Conferring power u/s 190(2) of Code
of Criminal Procedure—Reg.

Ref:—Notification No. B4-46750/07 dated
-5-10-2017 of the Hon’ble High Court of
Kcrala

In exercise of the powers conferred by Section
190(2) of the Code of Ctiminal Procedure, 1973
(Central Act 2, 1974) read with the High Court
notification read above, the Chief Judicial Magistrate,
Kollam hereby empowers the Honorary Magistrate
mentioned in Col. No. 1 of the schedule below to take
cognizance u/s. 190(1) of the said ¢ode of the offence
as mentioned in Col. No. (2) of the schedule below for
a period of one year with effect from 22-7-2017.

SCHEDULE

Oﬁ’erices

2)
All 11 class Offerices (.e.,
Petty cases) arising in the
Corporation -area of
‘Kollam -

Name and Deszgnatton

(1)

Sri B. Ramachandran Pillai,
Honorary Special - |
Judicial Magistrate
of 1I Class, Kollam
(for Petty offences)

A (8d. )
,Chtef Judicial Magistrate.
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